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PER:  S.K. MOHANTY 

 When the matter was called, the learned Advocate 

appearing for the appellant submitted the Discharge Certificate 

in SVLDRS-4 in respect of appeal No. E/1291/2012 and with 

regard to appeal No. E/1588/2011, she submits that the issue 

relates to rebate claim and that the appellant is not interested in 

pursuing such appeal.  The prayer made by the appellant is 

considered and both the appeals are dismissed as withdrawn. 

(Dictated and pronounced in the open court) 
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